21 TEM NO. 21 COURT NO. 1 SECTIONS PIL, X AND I X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

WRI T PETITION (ClIVIL) NO 180 OF 2004

CENTRE, PUBLI C | NTEREST LI Tl GATI ON & ANR Petitioner(s)
VERSUS
UNI ON OF | NDI A Respondent ( s)

(Wth appln(s) for intervention, intervention/inpleadnment,
i npl eadnent and of fice report)

Wth Wit Petition (C) No.94 of 2005
(Wth office report)

Wit Petition (C) No.625 of 2005
(Wth office report)

Wit Petition (C) No.47 of 2006
(Wth office report)

S LP. (C No.......... CC 9732/ 2007
(Wth appln.(s) for c/delay in filing SLP and office report)

Civil Appeal No.323 of 2004
Cvil Appeal No.326 of 2004
Cvil Appeal No.328 of 2004
Civil Appeal No.327 of 2004
G vil Appeal Nos.329-330 of 2004

Civil Appeal Nos.324-325 of 2004
(Wth prayer for interimrelief)

Civil Appeal Nos.2429-2430 of 2005
(Wth appl n(s) for exenption fromfiling c/c of the inmpugned
judgnent and permission to file additional documents)

Wit Petition (C No.579 of 2009
[ For Directions)

Date: 21/01/2011 These Matters were called on for hearing today.
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CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE K. S. PAN CKER RADHAKRI SHNAN
HON BLE MR JUSTI CE SWATANTER KUVAR

For Petitioner(s) Prashant Bhushan, Adv.
M P. Raj u, Adv.

K. K. M shra, Adv.
Ashwani Bhar dwaj , Adv.

s S5R S

Bal aji Srinivasan, Adv.



For

For

S §F5 S 5 5 5 F SSY S55 SS55FSSES

Musht ag Ahnad, Adv.
M A. Chi nnasany, Adv.

D. Vi dyanandam Adv.
V. N. Raghupat hy, Adv.

Sachin J. Patil, Adv.
Chandan Ramanurt hi, Adv.

Appel I ant (s)

Shivaji M Jadhav, Adv.
Nitin K Qupta, Adv.

s 5 55 55 55 5 %

Sanj ay Jai n, Adv.

Respondent ( s) A. Raghunat h, Adv.

A. Subba Rao, Adv.
Bhaskar Y. Kul kar ni, Adv.

Aman Vachher, Adv.
Ashut osh Dubey, Adv.
R D. Puri, Adv.

Raj shri Dubey, Adv.
Dhi raj , Adv.

P.N. Puri, Adv.

SSS55s 5 5 %

A. Mari ar put ham Sr. Adv.
Sadhana Sandhu, Adv.

S. S. Rawat, Adv.

S.WA. Qadri, Adv.
Rashm WMl hotr a, Adv.
Asha G Nair, Adv.

Suni t a Shar ma, Adv.

D. S. Mahr a, Adv.

B. Krishna Prasad, Adv.

Bhupender Yadav, Adv.
S. S. Shanmsherry, Adv.

R C. Kohli, Adv.

M P. Raj u, Adv.

P. George Gri, Adv.

S. P. Shar ma, Adv.

T. Anani ka, Adv.

K. V. Bharathi Upadhyaya, Adv.
S.C. Birla, Adv.

A. S. Bhasne, Adv.

Shaki | Ahnmed Syed, Adv.

Sanj ay V. Kharde, Adv.
Asha G Nair, Adv.

Vi shwaj it Singh, Adv.

Ranmeshwar Prasad CGoyal , Adv.
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Shivaji M Jadhav, Adv.
Anit Singh, Adv.

S. U. K. Sagar, Adv.
Bi na Madhavan, Adv.
. Karan Kanwal , Adv.
Ms. Lawyers’ Knit & Co., Advs.

<55 =%

M. Venkat eswara Rao Anunvol u, Adv.
I n-person (N P)
M. D.N Coburdhan, Adv.

Ms. Lata Krishnanurthy, Adv.
.4 -

M. Manjit Singh, AAG

M. Tarjit Singh, Adv.

M. Kamal Mhan Gupta, Adv.
Ms. A. Subhashi ni, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

On oral application made by M. Prashant

Bhushan, | ear ned counsel for t he petitioners,

Nat i onal Commi ssi on for Mnorities and Nat i ona
Conmmi ssion for Schedul ed Castes are to be added as

party respondents si nce for foll owi ng

constitutional issues are arising:

[1] Whet her Par agr aph (3) of t he
Constitution (Schedul ed Castes) O der,
1950 issued in exercise of Article

341(1) of the Constitution of India,

whi ch says t hat "Not wi t hst andi ng
anyt hi ng contained in paragraph 2, no
person who pr of esses a religion

different from H ndui sm Si khi sm and
Buddhi sm shall be deened to be a nenber
of a Schedul ed Cast e" is
unconstituti onal and voi d, bei ng
violative of Articles 14, 15, 16 and 25
of the Constitution of India?

[ 2] Whet her a Schedul ed Caste
professing a religion different from
H ndui sm Si khi sm and Buddhi sm can be
deprived of the benefit of Paragraph 3
of the Constitution (Schedul ed Castes)
Order, 1950, in violation of Articles
14, 15, 16 and 25 of the Constitution
of India?
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[ 3] Whet her non-i ncl usi on of
"Christians" and "Muslins’ in Paragraph
(3) of the Constitution (Schedul ed

Cast es) O der, 1950, along with
Hi ndui sm Si khi sm and Buddhism is
di scrimnatory and viol ative of

Articles 14, 15, 16 and 25 of the
Constitution of I|ndia?

Let notice be issued to the newy added
respondents.

Notice to newy added parties be served via
Dasti .

Since very inportant constitutional issues
are arising in these cases, we request Shri T.R
Andhyar ujina, |earned senior counsel, to assist the
Court as ani cus. Copi es of the Paper Books and
ot her conpilation in the main matter be given to
Shri T.R Andhyarujina

Pl ace these matters for final disposal on
24t h February, 2011, subj ect to over - ni ght part -
hear d.

[ Al'ka Dudeja ] [ Madhu Saxena ]
A R -cumP. S Assi stant Regi strar



